N fHE CENTRAL  ATVIMISTRATIVE TRIBUNAL
PRINCIPAL BENCH $ NSW DELKI

OQA. NU’. 7526/90 .

Naw D2lhi, dated the Z1st Auge,1024

CEM : \

Hon'ble Shri S.R.  Adige, Member (A)

Hon'ble Smt, Lakshmi.3waminathan,«Nember{JudiGial)

1, 3hri Madan Lal /Gautem,
J5,PET Grade-I1I{D,Adnn, )
R/0 A62, Chendra Nagar,
Chaziabad{U.P ¢}

2e Shri D.K.Arya,'
Jr,PET Grade~I1T{D,Adnn,.)
R/o 32/104, Vishwas Nagar,
Shahdara, Dslhi=~110032

3. shri Raten Sain Jain,
Jr,PET Grade-1I{D, Adni,)
Rfo 253-0, Bhole Nath Mager,
shahdara, Delhi-110032

s SheSubey 3ingh,
JTWPET Grade=IT{Deini Admn.}

R/o 3607,.Bandhi Nagar, Delhi-31

S. Shri flahendre Pal Kaushik,
I, PET{D, Admne } :
Rfo 4/2936, Bhola Nath Nager,

~\5h%hdara, Delhi=32

6e Shri Gilrwar Singh Yadav
Jr.BET Grade«II{D.Admn.§
R/o A-69, Jspatnuri, Gali No.6,
Delhi-110051 ' _

. Shri Kali Charen Tyagi
JrPET Grade-I1I{0.Admn.)
R/o 276=C,Chanakya Marg,
Bhhajupur, Shahdara,Delhi-32

8, :Shri Daya Chand,
Ir.PET Grade=I1{D.Adan,}

R/o 2185, Chah Indara, Dr.H.C.Sen Road,

Delhi=-140006 L (

9. Shri G.Ds 3achdeva,
ITGET Grade-II{0, Admne)
R/o £-2/158, Janakpuri,
New Delbi.110088/

10.8hri Jashir Singh, -
I7,PET Grade~II(C, Admn.)
Rfo Village & P.fl Lowakslan,
Oistrict-=Rohtak{Farvena)

11.3hri Oalel Singhj
JrPET Grade-1I(D, Adun.)
R/o Neer Bus Stend,Village & P,
Delhi~110030

0s Bavang,

TN




" (None for the Respondents J

12  Shri KePa Gautam,
Ir,PET, Grade-11(0.Admn.) o
Rfo 143=4, Cupta Colony, Delhi-110009
] ! . \

134  Shri J.P.Gopvil,
Jr PET, Grade~11
R/o E-252, Covt.0rtrs,lev Negar, -
Karol Bagh, New Oelhi-110005

14, Shri Ram Prekash Shamma
JrPET GradB-II(D;Admn.S
R/o Sent Geli, Babarpur,
shzhdara, Delhi=32

19, Smt.Raj Chéula,
Jr;P.E.T. (D.ﬂdmn.B ’
R/a 42, Shanti Vihsr, Delhi~d2

)

16, Shri Hem Chend Shetma,

Ju,PET Grade~-1T§0. Adar.
Rfo C-G=Af146, Janakpurd,
New Delhi=110058.

170 Shri ﬂharét Singh Rana,
I2.PET, Grade~11 {D, Aduna}
/o Village Nangli Poones

' Po0. Alipur, Dslhi~110036

sroe APP 11 cants

-

{By Advocate Shri Hek.Srivestave )

s

1. The Director of Education, Delhi Admn,

0ld Secth.,Delhi.

2e Uni.on of India,through the 3ecy.to the
Govt.of Indig, Ministry of Human Resources
Development,. Departwent of Youth Affelrs,&
Sports Shastri Bhawen, New Dalhi=1 ‘

3.  The Delhi Adwn, through its Chief Secy.,
: 5. Sham Nath Marg, Oeglhi-04 -

- be The n?dmiﬁiStrator of the Union Territory

of Delhi iLt.Governor,Raj Nigas, Oelhi-54 -
.eeae Respondente

’ ~

JUNGMENT( 08 ALY

{Hontble shri ‘?S.R, adige, Member (A}). .

In this spplication, Shri fleden Lal Geutenm, PET
Grade-11, Oolhi Administration and 16 others have prayed for

a direction to the Respondents to treat them et per uith the

HeDeSe 'In:etrilictom by revising their pey Scales accordinglys




.
2y | N This dgse was ready for Pinal hesring, after reply had
been filed by the R?spondents aé far back ag 20;12.90,and ra2joinder
to that reply Fiiéﬁyby the applicant 06 114241997, However, when

the cese wss called ouk for hearing, none was present on bshalf

of the Respondents, although we waited for a considerable length

g g ‘ \
of time. WYe,therefors, thought {t fit to dispose it of after.

’

perusing the materisl on records end hearing Shi.Srivastava,ld,

counsgl: for the applicent, -

1

33 Quring the course of the hoaring, Shri Srivagtave
ldecounsel for the spplicent has invitéd our ettention to letter’
deted 1131.199&’138uéd by the Ministry of Humanvﬂesources

Development, Department of Education, Govi,of India eddressed

to the Director of Educetion{Delhi Administratio), Respondent
No'el stating relevent) extract of which are’ quoted belowg-

The PETsi are better qualified than NDS Ipstructorg
in as much 28 the professional qualifications of
PeTs is an essential quelification wherses in the

i

case of NS Inﬁtructcrs, the profageional qualifications
A_ iz not essentizl, The PETs uere thus enjoying highsr
pay scales over NDS Lnst“urtO“s mbanbcd in schoolc
undar | e1h4 Administratimn _are engaged xn the sams job
/

es the-PETs rectuited directly by thems Thus, it is felt
that the dental of perity in the pay scales between
difFeant;Qroup of peoples engaged in the same job

would amaumt to violation of Arcticle 14 of the

Constitution of India,n ' -

Copy of thislisttier hasi been tsken on Tecord,




-

by In the licht of the contends of the lesber daobed 44.1.1904

]

his appl

B
i
[add

raferred tn abous,

£o the Resgondents to tale further action direct]:
}

with bhe contenBs of thet lstter, within tuo menths

of receipt of 2 copy of this judgment « M3 fshoke Jain, counge

i

the respeordents appeared later ons

{Lakshmi Sweminabhen) .

Mepber{Judicial)
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mation is disgcaa{o? with a dire
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